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ENQUIRY RE RESOLUTION RELAT-
ING TO THE OFFICIAL LANGU-

AGES (AMENDMENT) BILL, 1967
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THE DEPUTY CHAIRMAN: That
has beepn disallowed. but i1f you want
to take two or three minutes, you may.
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THE DEPUTY CHAIRMAN: That

will do, Mr. Rajnarain,
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THE DEPUTY CHAIRMAN Has

the Prime Minister to say anything?
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RE CONSTITUTIONAL STALEMATE IN
WEST BENGAL

SHRI BHUPESH GUPTA (West Bengal):
Madam, exactly two minutes I want.

(Shri A. P. Chatterjee also stood up.)

THE DEPUTY CHAIRMAN: It is all
irregular. [ am giving you two two minutes.

SHRI BHUPESH GUPTA: I am grateful to
you. Madam, for small mercies. We
understand from the papers that the West
Bengal Governor. Shri Dharma Vira, is here
again and there is a plan by the Central
Government to assume the legislative powers
of West Bengal in order to dismiss the
Speaker and the Deputy Speaker and have the
Assembly called, at the same time maintaining
the Ministry there. This conspiracy is going on
and I have reasons to believe that they want to
get it done at the fag end of Parliament.
Therefore I hope—the Prime Minister is not
even listening. You may be interested in
toppling any Government you like. But she
should tell us what is her next plan because
we cannot keep abreast with her plan. Will she
kindly give us an indication whether she has
now brought in Shri Dharma Vira again to
assume the powers of the West Bengal
Legislature in order to dismiss the Speaker?

SHRI C. D. PANDE (Uttar Pradesh) :
Madam, on a point of order.
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I When you allowed Mr. Bhupesh Gupta to
speak, you said it was irregular and still you
allowed him two minutes. After having been
allowed, he wants the Prime Minister to reply.
I think it is proper that she should not reply.

RE ALLEGED POLICE ATROCITIES IN
WEST BENGAL

SHRI A. P. CHATTERJEE (West Bengal) :
Madam, may I beg leave to draw the attention
of the House to the very sever police atrocities
going on in the State of West Bengal? As far
as the Congress Members are concerned, I
might appeal to them also to consider this
dispassionately without any predilection for
party objectives or party views. After all,
Madam, the Police Act is a Central Act, and it
is not merely a question of law and order; it is
a question of behaviour of the police which
has to be guided under the Police Act, and
therefore this Parliament and the Central Gov-
ernment are vitally interested and should be
vitally concerned with how the police should
behave. Madam. we have seen in Calcutta and
in various parts of West Bengal that just on
the slightest pretext of violation of the order
under section 144, Cr. P. C. the police not
only beat the persons alleged to be violating
the order on the street itself but they take them
to the lock-up; they beat the persons
mercilessly m the lock-up as well as in the
streets. This is the question which I pose to all
honest and all well-meaning Members of the
Congress Benches also: Have the police any
jurisdiction to beat a person in the lock-up or
on the street just because he violates an order
under section 144? The second aspect of this
matter is this.

THE DEPUTY CHAIRMAN :
much. You please finish.

SHRI A. P. CHATTERIJEE : I have taken
only one minute. I know, Madam, in reply to
this the police will say that they have given
certain charges under the Explosives Act, etc.,
against those persons whom they beat.

It is too



